Affidavit to be Furnished by the candidate alongwith Nomination Paper
Before the Returning Officer
For election to. )/l Das s 48, e of the House)

From....Q2.. ﬁ..ﬁ«n?ﬁn. ...Constitueney(Name of the Constituency)
i Cz_hfu At A, %‘ﬁﬁuughmn‘wife B ey e fae s Ve s A
Aged. fds.... years, resident of, ﬂmﬂ c.-{MENTion ﬂlﬁli.:mlal address), a candidate at the above
Election, do hereby solemnly affirm and state on oath as under:-
(strike out whichever is not applicable)

(1) | am a candidate set up by .. . -(name of the palitical party | / am contesting as an
Independent candidate,

(2} Details of PAN and status of filing of Income tax return @
Sk No. | Mames Permanent_ The financial year for | Totl income
Account Isumber | which the  last shown In Income
by AG @ A 2 DEY | (PAN) Income-tax return has | Tax Retum { in
- = Brp D GIOLF] been filed Rupees)
I B ABNODT101E 2012-1% SV pro -
2 -
2 Spouse . - s
4. Dependent 2 MO
n Dependent 3 ......... CaTary rvo ™0
{3} The following case(s) is/ are pending against me in which cognizance has been taken by the court:-
5L | Offence Description
Mo, _—
(2} | The derails of cases where the cour has taken .
cognizance, Sections of the Act and deseription
of the offence for which cognizance taken : Mo
(b} | Name of the court, Case No, and Date of order
taking cognizance : ND
(c) | Details of Appeal (s) / Applicationts) for revision
(if any) filed against the above order(s) : ealll
4. Cases in which I have been convieted by a court of law(other those referred to in Form 26):
{a} | The detsils of cases, Sections of the
Act and description of the offence for p~ O
which convicted : -

ihy | Name of the Courtis), Case No. and
Dateis) of orderis) :

™~




.

|

|(p] Punishment imposed !

M

(5) That I give herein below the details of the assets (movable and immovable ete.) of myself,

my spouse and all dependents:

A, ils ol mow 3

{MNoie;

| Assets in joint name indicating the extent of joint ownersii
2. In case of deposit/Investment, the details including

Name of Bank/ Institution and Branch are to be
3. Walue of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect of listed

companies and as per books in case of non- listed companies should be given,
4. Dependent’, here means a person, substantially dependent on the income of the candidate.
3. Details including amount is to be given separately in respect of each investment)

given

o will also heve to be given

Serial Number, Amount, Date of Deposit, the Scheme,

No.

Deseription

Self

(i

Cash in hand

(i)

Spouse

Dependent-1

Dependent-2

Dependenl-'.l_

-

Lyss 710,

Details of Deposits in Bank
aceounts {FDRs, Term Deposits
and all other types of Deposits
including saving accounts),
Deposits with Financial
Institutions, MNon Banking
Fimncial Companies and
Cooperative societies and the
amount in each such deposit

S. B P
12835y (s
ET#QH'J-AI

{iii)

Details of investment in Bonds,
Debentures/shares and units in
companies™utual Funds and
others and the amount,

ML

(iv)

Details of investmen! in NSS,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
AmOunt

)

Personal loans‘advance given to
any person or entity including
firm, Company, Trust etc. and
ather receivables from debtors
and the amount.

M~

(vi)

Motor Vehicles/ Aircrafts/
Yachis/Ships (details of Make,
Repistration No. ete, Year of

| Purchase amd amount )

Y e
*
Bre T

{vii)

lewelry, bullion and valuable
thing (give details of weight and
virlue)

AR AT TS
b . a’-u.;j-




(vin] Any other assets such as valoe of -
Claims/interest blzr - = i — 7l
ix) | Gross Total value
g oeltol? e — e —_—
B. Details of Immovable assets:
(Mote: | Properties in joint ownership indicating the extent of joint ownership will also have to be indicated =
2. Each land or building or apanment should be mentioned separately in this format.)
5. | Description - Selr Spouse Dependent-1 | Dependent-2 | Dependent-3
Mo
(i) Lm BALL L
tionis) -
l_ Survey number(s) Fop@wr | — —_— =
R Aren (Total measurement in
e Ly."1p Beeaet
- Whether inherited property
{Yﬂ& ar _N’O} L el — - —
Diate of purchase incase of self | 1277 -2afe S
acguired property 15, &, 203t oo = =
Cost of Land (in case of Y &p rro
purchase)at the time of B = — — =
bitcheds 28 pra
Any Tnvestment on the land by
way of development, N =5 —= — P
construction et
Apnroximare Current market LN " =
vatlue T pr—. _— el
= (i) | Non-Agricultural Land
e Location(s) = = S
Survey numbens) hv o =
Acrea (Total measurement in e
5q. fi.) _— = — —
Whether inherited property
{(Yes or MO et — e —_ —t
| Date of purchase in case of self
acquired property e = = = -
Cost of Land (in case of
purchase) at the time of Mp = — — .
purchase
Any Investment on the land by
way of development, Hp w= == — —_—
construction ete.
Approximate Current market
- value e i 8T — =
' (iii} | Commercial Buildings
— {including apanments) Ho - e
-Location]s) e R il
-Survey numben(s)
Built up Area (Total ]
measurement in sq. fi.) HD =l Sy =




Il

(|

|

Whether inherited property —
(Yes or NO) e — = g

Date of purchase in case of self
| acquired property

Cost of property (in case of
purchase] at the time of MO — R e et
purchase

Any Investment on the

Lo
property by way of H —_— — _— ———
| development, construction eic.
Approximate Current market

===3
value HD F— _— e

(iv) | Residential Buildings (including
apartments,

-Location(s) M _— = ——— e
= Survey number(s)

Area { 'otal measurement in
5q. fi.)

M —_— = rman 18

Built up Area (Total
measurement in sq. fi.) ~ b = —— B

Whether inherited property
Yes or NOY

Date of purchase in case of self

Cost of property (in case of
purchase) at the time of
urchase

ML
acquired property rp = S —_—
AV

Any Investment on the land by MDD -
{ way of development,
construction efg,
Approximate Current market

(v} | Others (such as interest in
propery’ L

(vi) | Total of Current Market [
Vilue of (i) to (v} above

-

-
-
value L
i
-_—

(6) 1give herein below the details of liabilities/ dues to public financial institations and government =«
{Note: Please give separate details of nume of Bank « institution, entity or individual and amount for each item)

5. | Description Selr Spouseis) Dependent-1 | Dependent-2 | Dependent-3
Mo,

ii} | Loan or dues to Bank/Financial
Institution(s) 475 150~
Mame of Bank or Fl M pdphorn

A nt outstandi
i hshe Wit o

Mature of loan

Loan or dues to any
individuals/ Entity other than
mentioned in (i) above, = e — —_— B
Mame(s)

Amount outstanding
Nature of loan




Any other liability - : e — =
Grand total of liabilities Lw g b - — _ _— —
(iiy : 1
Dues to departments deuling —— —_—
with government Ml e e —
| | accommodation
Dhues to g:!epﬂl_-:menrs dealing
15 il 1-!'“*" ter ' — = e —
Dies to departments dealing
with supply of electricity rB P = _———
Duses to departments dealing
with supply of o e e
telephones/mobiles — e
Dues to departments dealing
with povernment transport
(including aircrafts and e . = 1
helicopters) oy - — —
Income Tax Dues M~ B R e S
Wealth Tax Dues o — e == ==
Service Tax Dues - _ e e =T
Municipal (Property Tax Dues o L = =i ==
Sales Tax Dues v — ==
Any other dues W - P ==
Grand total of all Govt, dues L ?%w P — =

{7} Details of profession,or ocen
Aoee

WM- ML A

(8) My educational qualification is as under; {1;# Glbkws.
—

o Self.. it L
b. Spouse .. & &AL

(Give details of highest School / University education with full form of the certificate’ diploma/ degree course)
(Mame of the School /College’ University and the year in which the course was completed.)

(%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

l. | Name of the candidate

ShJ/Smi./Kem. A Ch b 7] DL V)

Z. | Full postal address

State

Fol-vete RIPD jp e 247 ) pag

3. | Mumber and Name of the constituency and

O2RAMH NGRL B WAL

. | Name of the Political party which set up the
candidate (otherwise write ‘Independem’)

BRROTIVA JANTA CRRTY

4. | (a) Number of cases in which conviction order
passed (other than those referred to in Form 26)

L




| | (c) Total number of Pending cases where the
court (5) have taken cognizance -
5. | PAN of 1P o Year for which last Total Income Shown
ABN 4 F: Ingome Tax Return filed
(&) Candidate Fy. 2212-/3 . S0y P
(b) Spouse: - e e
|| i) Dependents E—— e
6. — ils of Assets and Liabilities in rupees
Description Sell Spouse | Dependent-1| Dependent-il | Dependent-118
A, Moveable
||| Asset (Totalvale) _ (Eeboeis| — — — —
B. Immuovahle e :
= Asset A%’ _'I'": 1
(i} | Purchase Price and
Development Cost af "4 laes LI
Immovable Property 2aroq -~ R m—
{Total Value)
Lii) | Approximate Current
Market Price of ."_‘,:I,Lm e — — e |
Asset (Total Value)
7 Liahilities —_ e e = —
(i} Government = el B
dues (Total} L5 75% s
{ii} Loans from Bank,
Financial Institutions.and g S — — cr-=
others (Total)
& | Highest edueational gualification: )
i V_eipg.
(Giive details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the School [College! University and the year in which the course was completed.)

VERIFICATION

Verified at..... P, . Ahisthe..........

R L | e

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are triee and cormect to the
best of my knowledge and belief, no part of it is false and nothing material has been concealed there from. | further
declare that :

(a} there is no case of conviction or pending case against me other than those mentionad in items 3 and 4 above;

(b} I, my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6

FAINEIT. | § R et

=23



-I-nl

Note: 1, Affidavit should be filed latest by 3.00 PM on the last date of filing nominations,
2. Affidavit should be swom before an Oath Commissioner or Magistrate of the First Class or before a Notary

Public.
3. All columns should be filled up and no column to be left blank. If there is no information to furnish in respect of
any item, either “Nil™ or “Not applicable™, as the case may be, should be mentioned.

4. The affidavit should be either typed or written legibly and neatly.
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